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[T, &. TH-12015/29/2021-THH 0]
TTfear=dT Y9 aTeg ,F<h qioe

MINISTRY OF HEALTH AND FAMILY WELFARE
NOTIFICATION
New Delhi, the 15th September, 2021

S.0. 3906(E).—In exercise of the power conferred by sub-section (2) of Section 1 of the Medical
Termination of Pregnancy (Amendment) Act, 2021(8 of 2021), the Central Government hereby appoints
the 24™ day of September, 2021, as the date on which the provisions of the said Act shall come into force.

[F. No. M-12015/29/2021-MCH]
PATIBANDLA ASHOK BABU, Jt. Secy.
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